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CENTRAL tOMINISTRA TIVE Tl-uB.JNAL 

ALLAHABAL: BENOi 

ALLAHAOO ------
Original AtJ pl i catio n No . 11.53 of 1995 

-
All ahabad this the 39th day o f Novmnber 1995 

Hon'ble or. 1-! .K. Saxena, Membel lJudiclal) 
Hon 'bl e .M.r. ~. Uayal, Membei (Acininistrative) 

• 

Jitendra Kumar Sin9}h, A /• 45 yeara Sjo ~ri Utt..m 
~~arain Sir,gh , h/o Village Muradih, P.o. Ragauch(Haloi) 
Dist t .Sallla , at pre sent employed as IDUA in t he post 
office Bagauch, Ui stt. Ballic;~ • 

APPLICANT -----
By Advocate Shri Brahrna Ki shore 

Vs. 

1. Post Muster General, Gorakhpur Zone, Corakhpur • 

2. Superin tendent of Post Offi c~s, 8allia, 

3 . Sub-Divisbonal Inspector{Ea st), B•iria, Ra1lia. 

R ESfONl ENTS 
- -·----

0 & D. E R ( Or a 1 ) -----
By Hon'ble Or. h .K. Saxena, Member ( J) 

Heard, Sh.ri Brahma Ki shore, couns~l for 

t he applicant on admission. The case of the applicant 

as is set out in the O.A. is that he was a ppointed vide 

order date d28.6.19 95 (Annexure A-1) It furth el speaks 

that the appoi ntment was made on the responsibility of 

Shri haj Kishore Singh Yada v, E. D.D. .A. \\ho was made 

Braoch Post Master, Bagauch in the place of 

Shri Uttam Narain Sing , Rranch· Post Master who was 
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going to retire on 3:).6.1995. It appears from the 

reading of this order a s well as from the facts in 

t r e O.A. that the applicant is the son of Shri Uttam 

Nar•in Singh who was Branch Post Master and was 

retiring on 30.6.1995. 

2. The contention of tae applicant is that 

he was apPointed in a regul dr manner and had joined 

the post of E.L.a..A. but, his services are being 

brought to an end by making appointment of another 

pers:> n in his place. He has, thus, apprehension 

in hi s mind. It is acini t ted by the learned counsel 

for the applicant that no order of termination 

was passed till the date of filing this O.A. and 

he has got no information of till d.a~e • 

1 t a ppears from the fact s on record 

that the appointment was not made in a regular manner 

as provided under rules. lie do not ~ant to dWell upon 

this asr)e ct deeply for " the simPle rea son that the 

applicant is. continuing 

~:~ Thus, it is 

in service and thi s O.A. is 

pr e-m a tur e. We do not see 

any reason to entertain the O.A. and the sume is 

dismissed in limine. 

~ 
Member (A} 

-----
Member (J) ----


